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l A CENTRAL_ADMIN STRATIVE TRIBUNAL, PRINCIPAL BENCH
. ﬂ . Qrigina) Agolicetions Nos, 121 & 128 of 1995
N New Delhi; this the 29th dey of Rpril, 1997
Hon'ble ﬁrs.Lakshmi Sweminathan, Member (3)
0.8.N0, 121 of 1996
F Shri Krishan Pzl soﬁ-of Shri Khem Chand

Dis-sngaged casual lsbourer, Planning Commission,
Office of the Section Officer, Room No,415,4th
Floor,Yojna Bhauan, New Delhi ~fpplicant

- By Advocate Shri A.K.Bharduej

Versus

1. Union of India Throuah the Secretery,
" Plenning Commission, Yojne Bhawan,New Delhi

2. The Deputy Chairman, Plznning Commissicn,
Yojna Bhauwen, New Delhi’

3. The Section Officer, Planning Commission,Room
No.415, 4th Floor, Yojna Bhawan,New Delhi = Respondents

By Advocate Shri V.K.Fehta

O.RelNno128 of 1996

" Beer Singh son of Shri Mam Chand resident
of Jhuggi No,11,Block No,16,Trilikpuri,
Ney Delhi ' = Applicant

By Rdvocate Shri A.K.Bhardue]

Versus
1.Unien of Indis Through the Secretary, .
Planning Commission, Yojne Bhawan,New Delhi

. 2,The Deputy Cheirmen, Plznning Commission,
Yojne Bhawan, New Delhi

3.The Section Officer, Plenning Commiesion,Room '
No.415, 4th Floor, Yojne Bhauen, New Delhi - Respondents

By Rdvocate Shri V.K.Mehts

o RDER (Orsl)

Mre,Lakshi Suaminathan,Member(3)-

~ Rs the facts" ond issues invelved in-ORs 121 & 128
of 1996 are similer, these two appliczstions éfe being ‘ .

disposed of by this common order,

2, . The learned counsel for the applicante submits
that *he applicentsfhaue been re-engsged by the respondents
and are continuing in service as casual lesbourers, It is
furthér éubmitted tﬁat they are entitled to thé benefit of
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the scheme issued by the Deprrtment of Personnel & Training
dated 10,9.1¢93 (Annexure-&=7 in 0A 128/96). The learned
counsel for the sppliCantE'haS relied on 2 number of
judgment= of thic Tribunz1l, the lagtest one being Kirap
Kighgre & gthere Vs, Upion pf Indiz, OeReNo.1696 of 1995

decided eon 13.11.1995,

3. Kaving regasd'to the fzcts anq circumstzances qf
thece cases and fhe aforesgid judgment of the Tribunsl, it
is.clear that the spplicante woulc be entitled to the
benefit of the scheme iscued by the Depsrtment of Perconnel

& Trzining dated 10.9,1993,

S 4, " In the result the respendents are dirscted to

consider the applicants fer grent of benefits in terms of
Department of Personnel & Training's scheme d-ted 10,5,1993
for Group 'D' employees, The Original Rpplicstions are

accordingly disposed of, No order es to costs,

(Mrs.Lakshmi Syaminathan)
Member {J)
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